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PONDICHERRY BUDGET, 1979-69 -  
GENERAL DISCUSSION, DEMANDS 
FOR , GRANTS ON ACCOUNT 
(PONDICHERRY), 1979-80, AND 
SUPPLEMENTARY DEMANDS FOIi 

GRANTS (PONDICHERRY), 
1978-79

MR CHAIRMAN The Hou.e wUl 
now take up (1) General Discussron 
of the Pondicherry Budget for 1979-80, 
(11) discussion on the Demands foi 
Grants on Account (Pondicherry) for 
1979-80, and (m) discussion on the 
Supplementary Demands for Grants 
(Pondichen\) foi 1978-79 All the 
three items are to be discussed to
gether

If the House agrees, 2 hours might 
be allotted for discussion of thes<* 
items, a«; suggested by Government

SOME HON MEMBERS Y«is, yes

MR CHAIRMAN Then we will 
have two hours for this discussion

Motion moved.

“That the respective sums not ex
ceeding the amounts on Revenue 
Account and Capital Account shown 
m the thud column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
Union Territory of Pondicherry, 
on account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1980, m 
respect of the hf'ads of demands 
entered m the second column there
of against Demands Nos 1 to 33”

\DimandTfot Grant? (ert Account) (Unirn T/mforv of Pcrthth/fr\ fu ir-< - (a t liriUd u tit
Vote of Lok Sabha

No of Name of Demand Amount ofDimand for
Demand Grant on Account to he

<iuhmittcd to the \ ote 
of tbt House

1 2 3

Rt venue 
Rs

Capital
Rs

I Legislat ve Assembly * * • 9,69,000 . .

2 Administrator . , ♦ 5 000

3 Council of Minsters . 90,000

4 Administration of Justice • 9,63,000

5 Elections . 3,78.000

6 Bx venue . 33* a 5,000 •

7 .

8 Taxes on Vehicles • • 1,60,000

9 Secretariat {8.90,000 •
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Revenue
Rj.

Capital
Rs,

10 District Administration..............................................41,61,000 10,35,000

11 Treasury and Accounts Administration . . . .  9,11,000

12 Police .....................................................................50,96,000

43 J a i l s .................................................................... 2,75,000

-14 Stationery and Printing............................................. 8.09,000

15 Miscellaneous Administrative General Services . . . 14,85,000

16 Retirement Benefits ......................................................26.06,000

17 Public Works............................................................. 2,32,38,000 1,32,04,000

t8 15,000

49 ••

30 • •

aa Social Welfare. . . . . 8,000

23 Co-operation.............................................. *0,20,000

94 Miscellaneous General Economic Service* . . ' 4»35.°o° ■

35 Agriculture.............................................. 3,88,000

26 Animal Husbandly . . . . . . • .82,49,000 ••

27 Fisheries...................................................... 5,000

38 1,50,000

39 In d u str ie s .............................................. 37,30,000

30 Food and Nutrition...................................... ••

31 E lectricity...................................... * ,a4,75»°°°

3* Ports and Pilotage 9 , 1,33,000

33 Loans to Government Servants . • , • • — 49,07,000

MR. CHAIRMAN; Motion moved:

“That the respective Supplemen
tary sums not exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper, be 
granted to the President out of the 
Consolidated Fund ot the Union 
Territory ol Pondicherry to defray

the charges that will come in course 
of payment during the year ending 
on the 31st day of March, 1978, in 
respect of the following demands 
entered in the second column there
of—

Demands Nos. 4, 7 to 12 and 16 to
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No- of Amount of Demand for
Demand Name of Demand Grant submitted to the

Vote of the House

Revenue
Rs.

Capital
Rs.

4 Administration of Justice............................... —
7 —

8 Taxrs on Vehicle* . . . . —

9

10 District Administration . . . . . a,co cro

11 Treasury and Accounts Administration 86,000 —

13 P o lic e ...................................................... —

16 Retirement Bent fits . . . . 3,88,000 —

»7 3>8 3,000

18 Education . ............................... —

—

ao

8> Labour and Employment............................... —

»2 75,000

23 37»53>OCO

24 Miscellaneous General Economic Services . 15,000 —

35 Agriculture ...................................... 3,43,000 5.60,00a

26 1,27,000

*7 Fisheries......................................................

28 *>35>ooo'

09 Industries ...................................... *0,37,000

30 —

31 Electricity . ............................... 25,24,000 51,35,000

39 Ports and Pilotage....................................... —

33 lioam to Government Servants . . . . — 75,49,000-
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MR CTIAIRMAN Shri Banatwalla.

SHRI G M. BANATWALLA (Pon- 
mam) I beg to move

“That the Demand for Grant on 
Account under the head ‘Adminis
trator’ be reduced to Re. 1.”

[Need for categorical assurance 
that the administrative status 
of Pondicherry will not be 
changed without ascertaining 
the wishes of the people 
through proper referendum
(1)3.

“That the demand for Grant of 
Account under the head ‘Adminis
trator' be reduced to Re. I.”

[Utterances of the Prime Minister 
for merger of Pondicherry 
with neighbouring States 
without reference to the opin
ion of people through reteren- 
dum leading to widespread 
popular agitation (2)]

“That the Demand for Grant on 
Account under the head ‘Adminis
trator’ be reduced to Re. 1”

[Need for adequate compensation 
to the victims of brutal police 
atrocities in January, 1979 
(3)]

“That the Demand for Grant on 
Account under the head ‘Adminis
tration of Justice’ be reduced to 
Re. 1.”

[Failure to hold judicial enquiry 
into brutal Police atrocities 
m January, 1979 (5)]

“That the Demand for Grant on 
Account under the head ‘Police’ be 
reduced to Re, 1 ”

[Frivolous prosecutions of the 
leaders and protagonists of 
the anti-merger movement ^r.i 
the need to withdraw such 
‘framed’ cases (7)]

MR, CHAIRMAN: The cut motions 
are before the House. According to 
the lfe* *vith me, Shri Swaminathan.

has to speak first. Shri A. Bala Paja
nor, the hon. Member from Pondi
cherry has exr ressed a desire to speak 
first, as he is from Pondicherry.

SHRI R. V. SWAMINATHAN 
(Madurai): Yes, let him speak

SHRI A. BALA PAJANOR (Pondi
cherry) : Mr Chairman, Sir, I am 
thankfu] to you for giving me this 
opportunity to initiate the discussion 
on the Pondicherry Budget. At the 
same time I also thank the hon. Mem
ber, who has consented for my speak
ing first on the budget, and draw the 
attention of the House as also of the 
country to the very bad state of affairs 
that exist in that territory.

At the outset, I would like to ex
press my unhappiness that when I 
speak on this occasion, I see the Minis
ter of State for Home Affairs is very 
badly missing from the Treasury 
Benches. I am sure, the hon. Minis
ter for Finance, Shri Satish Agarwal 
cannot answer the very vital question 
that I am going to raise And on this 
question, I have the support of tha 
various hon Members, whom I have 
consulted earlier.

Then, another thing that I have bean 
repeating rhetorically for the past 
five years in this august House is ihat 
the discussion on Pondicherry has be
come a routine affair and a formal 
exercise and is meant only to meet 
the constitutional requirement as 
correctly stated by the Finance Minis
ter.

This year, the discussion on Pondi
cherry requires to be taken up serious
ly and a greater attention is needed 
to be paid to the position of this 
Union Territory, situated in a remote 
corner of our country. 1 expected 
that the Prime Minister will be pre
sent or at least his representative will 
be present in the house 
to give an assurance to the 
people of Pondicherry and clear their 
doubts and remove the confusion that 
has been created in that tiny territory
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with a good historical and cultural 
past. I was thankful to my hon. 
friend Shn Vayalar Ravi and others 
when they raised the question of divi
sion on the earlier BiU a little while 
ago, and many hon. Members were 
forced to come to the Hou>e, and I 
was having a fond hope that they 
would remain here to participate in 
this discussion so that they could 
understand what this territory is, what 
is goin  ̂ to happen to this territory 
And what is going to happen to this 
territory will happen to other territo
ries ctlso if an autocratic regime is 
o'loweo to rule this countiy in future.

As x said, Pondicherry is in a vary 
bad state of affairs today. Many hon. 
Members who had promised to ex*, 
tend their support to Pondicherry are 
unfortunately not present here. They 
seem to be more interestd in a Bill 
that is being discussed in the other 
House, the Special Courts Bill, meant 
to pi osecute a * *» s*r n Peoule seem 
to be interested in individuals; in 
terested in prosecuting and penalising 
others, but they are not at all interest
ed in the welfare of the people at 
large Th«t is our misfortune I now 
rise to speak on this Budget. As I said 
earlier, 1 want to say that there is a 
very big turmoil m my Territory. 
You know pretty well that this Tern-, 
tory is being represented by a soli
tary Member viz. myself, though ours 
is a very big party which is very 
strong, an<j which is the 3rd or 4th 
biggest Opposition party in this 
House.

The President’s rule was imposed 
there for reasons best known to this 
Government. These people proclaim
ed from the house-tops that they were 
against horse-trading, and that they 
were for democracy. But the very 
same people, through their party 
which is in the Opposition there, has 
done horse-trading. On this day, 1 
am not going to discuss it. I will re
serve it for some other occasion, be* 
cause this matter is a very solemn 
and *  very serious thing for the people 
of Pondicherry.

We people, numbering 6 lakhs, are 
now being crushed, in our thinking 
And the matter has come to such a 
level as if we are fighting for our own 
freeaom. Without taking our consent 
and bypassing all the sacred treaties, 
people here m Delhi and at other 
places talk about the merger question 
I have to deal with that aspect first, 
viz. how this is going to be dealt with, 
and how you are going to answer us 
and the people there, and the people 
with whom you had made that treaty. 
If it is a dictatorial regime, we will 
not have any question to put, because 
we will be certain that their word 
will be the law, and we will be the 
last persons to question it, and to 
expect a democratic decision from it. 
But you are the persons who tell the 
world and every individual in this 
country that you st'ind for democracy, 
you will always stand by democracy 
and will « a ays lespett the aspira
tions and wishes of the people So. I 
expect this Government( under the 
leadership of the great Prime Minister 
Shn M o ra rji Desai and his team of 
Ministers, tD <, or 0 1 * jvard «nd tell 
my people that the> will not do any
thing against their wishesv-which has 
been solemnly assured in the two 
treaties of the past

Before I enter into it, let me briefly 
narrate the history of the Territory 
of Pondicherry. When you got your 
Independence m 1947—I am sure 
many Members will not be knowing 
it, they must be thinking that Pondi
cherry also got Independence in 1947. 
It was not so—only Chandernagore
got itself out of the clutches of the 
French regime and joined the State of 
West Bengal Bui there were the 
other 4 contuwars’, all falling in the 
coastai areas of this great country, 
viz Yanam, in Andhra Pradesh, 
Pondicherry and Karaikal in Tamil 
Nadu, and Mahe and PaUur in 
Kerala They were the constituents 
of the Pondicherry Territory which 
were agitating for their freedom from 
French rule—-though we had a better 
freedom than the people who were
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ruled by the British in those days 
From 1074 onwards this Territory 
was conquered and ruled by the 
French, but m 1947, we could not get 
out of the clutches cf the French 
rule, we remained under it, and we 
were not able to do much at that 
time, but had to wait upto 1954 When 
de facto transfer took piece When I 
talk about de facto transfer, I have 
to say that the then Prime Minister 
of French Mr Mendes France and oui 
late revered Prime Minister Pandit 
JdWdharlal Nehru entered into an 
agreement m October 1954 and the 
de facto transfer took place, in effect, 
from 1st Novembr 1954 From 1954 
to 1962 the stMe of the Territory of 
Pondicherry was very nebulous The 
de facto transfer took place only in 
1962 At that time we entered into 
another treaty with the same French 
Government and that is called the de 
jure transfer It was in November 
1962 Even to get the decree of de 
jure transfer, it took 8 years But 
now m one stroke it is said that 
Pondicherry will be merged with the 
neighbouring States

Why do I recite these historic 
facts’  It is not to remind you of 
anything, but to make you at least 
understand things and do some home
work before you utter something 
which can take away the precious 
lives of my beloved people m the 
Territory

I am sorry to say that it is very eas'N 
to make some remarks from the ho use- 
top but it is very difficulty for you 
to give back life to my people who have 
lost it to save their territory identity 
and self protection Why I say this' 
When this treaty was entered into, I 
want to remind some of the hon Mem
bers that in 1952 when de facto trans
fer took place we were not Indian 
citizens, because I belonged to the cate
gory of renaissance which you may not 
be aware of In 1962 only we became 
Indian nationals as far as the cate
gory like mine is concerned It may 
be jocular thing it may be a surpnsm  ̂
thing to note that I had finished my

M A in 1957 I was not oermittwi to 
sit for the IAS examination, because, 
they said, at that time, that I was not 
an Indian national We were all con
sidered as foreigners in those days 
Only after 1962, we were atowed to 
do so I am not sorry for it because 
I have not become such a glorified man 
m that position But I am happy with 
this But 1 want to make or bring 
home to you what prevented m those 
days from 1954 to 1962 It was n 
question of two countries .sovereign 
nations France and India entered into 
an amicable agreement to make this 
territory the contuwars to come into 
the mam line m a democratic m a con
stitutional and a puccij manner It 
took eight years for them Then, 
thf 1 eafter also, they have made clear 
an1 categorical statements in the two 
agreements If you see in the 1954 
de facto agreemenl you will find that 
article 1 is itseli very clear 1 quote 
from article 1 agreement oetweon Ihe 
Government of India and the Gj ern 
ment of France for the settle-nent oi 
the question of the future of the 
foreign establishments French estab
lishments in India signed on the 31st 
October 1954

With effect from Novem
ber First 1954 the Govern
ment of India has taken 
over the administration of the tem- 
tory of the French establishments in 
India These establishments will 
keep the benefit of the special admi
nistrative status which was in force 
prior to the de facto transfer Any 
constitutional changes in this status 
which may be made subsequently 
shall be made after ascertaining the 
wishes of the people’

It is not maybe made it shall be m^de 
after ascertaining the wishes of the 
people This is a categorical thing 
that was gone into in 1954 But after 
8 years of negotiations after 3 years of 
understanding, after 8 years of bettex 
exchange of views between the then 
French Prime Minister and *>ur great 
revered leader Pandit Jawaharial Nehru 
—you see in the end of the signature of
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tike then Ambassador S. Ostrorog— 
along with Kirpal Singh signed in 1962 
this thing This clause is not given a 
go by. You take 1962 agreement What 
was article 1 had become article I  in
1062 transfer deju.re on 16th August, 
1962. Article 2 reads as follows.

“ T h e se  e stab lish m e n t w i l l  k ee p  
th e  benefit Of th e  sp ecia l adm*ni&t,"a- 
t iv e  s ta tu s  w h ich  w a s  in  io r c e  p rio r 
to  th e  F ir s t  N o vem b er 1954 A n y  
co n stitu tio n a l ch an ges in  this t  ta lu s 
w h ic h  m a y  be m ad e su b seq uen tly  
s h a l l  be m ad e a ite r  a scerta in in g  th» 
w ish e s  o f  th e  p e o p le ’*

At is not that your wish is to be made 
I f  you have any respect tor the tieat- 
ties that are entered into, if you have 
any respect for the democratic value* 
■or if you have any request for the 
wishes of the people, it can be met only 
after ascertaining the wishes of the 
peopie of that area not wishes oi U* 
people m Delhi, not the wishes oi ‘-lie 
people elsewhere bv the neighbouring 
states, not the wishes of certain indi
viduals who think for the great countiy, 
tor the great cause. Why I speciiy it’  
Why i  put special attention on these 
two clauses is this Now you have 
seen that Pondicherry has risen as one 
man without any difference. Thers 
are no two thinking on this question o£ 
merger at all There is not a single 
person who can speak against it All 
are one in this aspect, forgetting tbe*r 
political differences They are one in 
this aspect All the people from Pondi
cherry are one and they say that they 
want to maintain their identity, they 
want to maintain their .self-respect 
But people from outside talk some* 
thing else. But there were some strong 
stories about many persons I do con
cede that But it is natural for the 
people to believe them, when they are 
in an agitated mood, when they are 
very much worried about their future, 
when they are thinking about their 
n«3it day. Naturally, they ar bound 
to believe in rumours. But who are 
tiae persons who are for this trouble 
*hw»? Why have you unnecessarily 

a problem? Why have you

created a problem and still keeping 
quite? Now i  beg of the Government 
to come forward and say categorically 
—I am not saying to you that you 
should come forward and say "We will 
not merge it for ever and ever’ —but 
> p u  must categorically state, as w»r 
this agreement that “We will not merge 
these territories unless we take the 
consent of the people” Otherwise you 
are not fit to be a democratic govern
ment, you cannot call yourself Janata 
Government in this country So, I 
charge these people on this question to 
take a serious note of it But you fail 
to ao your home work, as I said ear
lier Please go through the discussions 
in 1963 when the Union Territories 
Bills were passed. There is not much 
time for me, it may take four hours 
But I will say the relevant portion. At 
that time, our great Lai Bahaur Shas- 
tri was the Home Minister What was 
the discussion going on at tnat time7 
The same questions were raisea But 
I am sorry to say that some of the noli- 
lical parties which now try to clamour, 
were very vehement m making these 
territories merge with the neighbour* 
ing States. We are thankful to our 
great Pandit Jawaharlal Nehru, who 
came to Pondicherry and Karaikkal 
twice, who understood the feelings of 
thf‘ people who worked for tne inde
pendence of this territory, and who 
said, “The identity of the territory will 
b» maintained. The special status for 
Pondicherry will be kept for ever, until 
the people wish for a change” That is 
the v**«*on why Shn Lai Banadu Shas- 
tri moved the Union Territories Bills in
1063 At that time it was askeo, why 
noi merge It? I am sorry u> say that 
some of the greatest protagonists who 
now talk about it for their own politi- 
<al self-interests—i  do not want to 
oepict them—they wanted merger at 
that time, but the great Pan&t Jaw a* 
harlai Nehru stood by it and srid, the 
territory must be separate At that 
time It was argued that at a future 
tote, sometime later on these territo
ries must merge with the neighbour
ing States. Then also it was argued, 
vrtiy should these territories have their
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[Shn A Bala Pajanor]

own identity? When will thoy meigc7 
There also Shastriji was very clear 11 
Us answers. He created a small 
confusion there in the Rajva Sabha 
Then it came to the Lok Sabha also 
Then he said, later on it will be merg
ed Then h® said, consent of the peo
ple will be taken When blui Vasu- 
devan Nair and Shn Bhupeah Gupta 
and some other hon members in the 
other House raised the question it was 
made clear that it would be k<»pt as a 
separate territory and any change 
would be made only after the people 
give their consent for that Till that 
time, it will not be done How the 
consent is to be ascertained, the modus 
operandt for that, will be worked out 
later on This they thought of net 
today but in 1963 In 197J jve say that 
it should be merged, it should be umal 
gamated, it should be annihilated, it 
must join with the neighbouring Stales 
But for what’  The reasons given b* 
Shastriji in those days were clear It 
had a different cultural identity in the 
past It is economically backward be
cause they never got independence in 
1947 They may be a misfit m the 
neighbouring States Thirdly, we have 
to develop the art and preserve the 
culture of these Union Terntones, es
pecially Pondicherry, which had its 
own very rich heritage Pandit Nehru 
himself said, this is a window to the 
world and the French culture ha* well 
mixed up m this terntory

On this occasion 1 want to remind 
the House what is the speciality about 
Pondicherry Many people ask about 
it The specially about Bala Pajanor 
may be that he is 6’ l 1/2 that is all 
But Pondy has a different culture 
Many members of the House condemn 
th* bureaucratic tendencies m this 
country But it was very much miss
ing and it was not at all there in 
Pondy Why’  Because what the 
great Rousseau said—* Libert/, Equali
ty and Fratemity’ —these were nou
rished in our territory Yaur great 
Aurobindo took shelter m my territory 
My father gave him shelter Your

great poet, Bharati, who lought for 
independence of this country too? shel
ter m my house 1 take the credit for 
it father, with Gandhiji, worked
for the independence of this country. 
In those days, when you could not 
open your mouth, when you could not 
fight for the independence o£ the count, 
ry, Pondy gave shelter Dont forget 
that That is the matter tfluch. you are 
forgetting today When Pondv aspires 
for its independence you are denying 
it Why’  1 want to pWte it on 
rerora 1 want a categorical answer 
from the Home Minister and from the 
Prime Minister also Pondy has its 
own culture now In Pondy vvt nevtr 
had the icelmg of high-uj.* ma lovi- 
ups The top-most judge, Lctoie etitei 
mg the court to preside over it will 
shake hands with the peon ana then 
go to the top He will never assume 
airs that he belongs to a dulercnl cate
gory Now you have brought this 1 a* 
bility to the Union Terrilirj the great 
liability which you mhtnto t f^om the 
British, the bureaucratic mentality ot 
be ng a big boss or big brother \oa 
would not talk to a chaprasi ^ou 
wcn’l talk to the clerk you won t talk 
to the Superintendent you wont talk 
to the assistant IAS men This un 
wanted bureaucratic systc*n yju were 
trying to inject even into Pondicherry 
after the merger took place But I am 
proud to claim that even a’ter all your 
elicits we are able to maitain our 
special culture This 'nnUre I want 
not only to go upto Kanyakuman tut 
also come upto Kashmir This is what 
Pondicherry possesses which you fail
to understood You say what is Pon
dicherry, it is a tiny territory finish it 
up If you do any moral reform or any 
good for the people of Pondicherry

I welcome it Please remember the 
day when I first entered m this august 
House m 1974 In the maiden speech 
I said, if you talk of ng the State, 
woe upto you—some Members from 
Kerala said that—beeau«»e Pondicherry 
people am aspiring fcr statehoo 1 
Consistently I have been repeating in 
this august House, that you must give
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r more powers to our Slate. 1 have 
been asking tor statehood, a High 
Court, university, an airport and every
thing lor Pondicherry lute any other 
territory* I have been asking these 
things not only for Pondicherry but 
for other territories also like Goa, 
Daman and Diu, Manipur Mizoram 
and others. But when I ask foi food, 
all of a sudden, you say ‘I will Jenv 
you even water* which is very neces
sary for the existence of the people. 
Is it democracy? Is it generosity? Is 
lhi9 the thing that you an* going to 
teach other people? Wh?n I talk. some 
Members may perhaps think that after 
all, it is affecting Pnndichnrrv, what is 
going to happen. 1 may not bo the 
beneficiary because h r  the pat! 26 
years I have been in Madras. But I 
hail from Pondicherry. My people 
are in Pondicherry. 1 represent Pondi
cherry. It is my duty to fight for my 
people. It is my duty to present the 
case o£ my people m a correct pers
pective so that you wii[ understand 
What happens to Pondicherry may hap
pen to any Stale. If you allow this 
tendency to grow just because some
body thinks that thie has to be done 
or this should he done, woe unto you. 
I am not warning. I am not a prophet 
or saint to warn you but woe unto you. 
As a political figure 1 c'm tell you that 
this will happen to other States aleo. 
That is the reason why. Chinese attack
ed us and did som« damage to our 
country. What is good in our country 
is also good outside. What is bad in 
our country, it also bad outside It is 
not only a question 01 sentiments but 
vou have to understand the problems of 
the people from our side, not from 
your side as we are trying to under
stand your proolems from your side. 
Please, for Heaven’s sake, try to under
stand our problemec from our sids. So, 
I appeal to you to put an end to this. 
I asree with the Prime Minister whan 
be said that it was a personal remark. 
Some pres® people asked him and he 
said it. But afterwards, why are vou 
keeping quiet wh*n agitation took

place, when we lost several precious 
lives and property? Even my life was 
in danger but I was not sorry for it 
because in an agitated mood, my peo
ple would be like that they do not 
know what is Happening. Some mis
creants might have created some mis
understanding. That is no problem at 
all. But 1 want to go with the main 
life of my people, with the spirit o£ my 
people, with the aspirations of my peo
ple. In that they say: Bala, please 
save us from the demon of their think
ing. I never moved any motion here 
because 1 knew pretty well that things 
would come up wh'*n Pondicherry 
Budget would be discussel in the 
House. Prior to Emergency for 3 1/2 
years, we were und«»r President's rule. 
Now, for the last 1. 1/2 years, we are 
under President's rule. Out of 20 
years life of PiwJicheirv, we were 
under President’s rule foi 19 years.

MR. CHAIRMAN: You have already 
taken 23 minu*.33. You can take 7
minutes more.

SHRI A. BAL/i PAJANOR; Our 
party did not takj part in the Mi/oram 
Budget only on ;h? understanding that 
we would be given more time during 
Pondicherry Budget.

SHRI SATISH AGARWAL: I give 
half of my time to time.

MR. CHAIRMAN: How long will
you take?

SHRI A. BALA PAJANOR; Half-an- 
hour. I do understand the generosity of 
my friend, Shri Kundu; I also under
stand the generosity of my esteemed 
friend for whom I have great respect, 
Shri Satish Agarwal. Similarly, I have 
great respect for the Prime Minister. 
Our personal relation has nothing to 
do with the public life.

It is the question of rights that wo 
are fighting for. As I sai-1 earlier the 
people of Pondiche*iy hdC a different 
culture. The people of Pondicherry 
gave shelter to many people who
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fought lor the inde?*?ndenoe of the 
country. But at this moment you 
want to threaten us. I am very grace
ful to tfte Prime Mirister that he has 
come forward with a letter that th& 
Pondlichfcrry territory will not be merg
ed! irrfrriediately. in reply to my letter 
rind teiegrarri he has stated:

"Dctef Bala Pajanor,

I have received your telegram,
urging me to announce tint Pondi
cherry will not be merged with Tamil- 
nadu. I am surprised at the reaction 
of some people at what I said at the 
press conference in Madras All 
that 1 have said was that the ques
tion of merger of small territories 
With the States was under the consi
deration of Go^ernrr«»nt We have
not taken any decision on the sub
ject. We shall take all relevant 
factors into consideration before a 
decision is taken. I, therefore, feel 
there is no cause for agitation on the 
question of merger’*

Sir, I am happy to hear from the
Prime Minister that there is no cause 
for agitation. He has said it and our 
people believe him now. He has said 
that it is under consideration

Now it is known to you very well 
that the people are very much against 
it. That is the reason why I have 
cited two clauses in the 1954 and 1962 
Agreements. Tho*s clauses categori
cally state that you cannot do it unless 
you consult the people, take them into 
your confidence So, the Prime Minis* 
ter in his letter says “I will go demo
cratically, I will consider it and at the 
appropriate time I will do it*’. But 
after thts agitatio.i after this turmoil, 
after this request, after this persuasion 
and representation, 1 hope they will 
give due consid»rU*,on to the desires 
and feelings of the people there.

I  want to tell you that some people 
M m  my  ̂territory, menders of the

Anti Merger Committee, they are going 
from door to door, asking them to give 
them protection, to gain support lor the 
territory. They are here in Delhi city 
and they are asKinj for the same thing. 
That is the reason why I say that the 
time hast come tor the Home Miniate* 
and other Ministers to tell our people 
“we are not ?ong to merge now; we 
will take you into confidence before we 
go in for it, unlejs you give consent, 
we will not go foi it ” You have to 
convince the people You are demo
crats, so, you have to persuade the 
people T̂ et the peopV say that they 
are for it an<j then you do it. When 
the people have said it as one man “we 
are not for it”, there is nothing left 
with you except to make it as an i*sue 
in the coming elections You have to 
tell the people “ 've arc not going for 
the merger, we are not going to anni
hilate your territory, but we will call 
for elections in your territory and 
this will be one of the issues”. Be
cause, our territory- has a special re
cord in this country of being under the 
President's Rule for a very very long 
time. So, you call for elections.

I was happy *0 soe that the Minister 
of State for Home Affairs was very 
eloquent when he said that on the 27th 
of April there will be elections in Muo- 
ram. But what about Pondicherry 
and what about Mampur? When I 
asked him about the elections in Pond»> 
cherry, he was saying that the enume
ration has to go oi% the electoral roll* 
have to be rev.scvi and so on But 
may I remind him that on tne lith of 
November they imposed Piesidentfs 
Rule in Mizoram and on the 12th of 
November they imposed President’s 
Rule in Ponlisherrv The difference 
was only one day. They were able to 
check up the electoral rolls and make 
them up*to-dat2 in one of the hiDv and 
frontier States like Mizoram, hut it was 
difficult for them to do it in Pondicher
ry. Why? That is why the people of 
my territory are suspecting your inten
tions your bona Gdes. Caesar's wife 
must be above suspicion. That is way 
I 98k you to c*m$ forward with a slate-
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ment to the effect “you will have elec
tions this month or next month".

I am sorry to say the bureaucrats 
of my territory tell one thing there and 
a different story here. They are making 
a big drama \o grt out of the difficul
ties; they are presenting difficulties. 
They tell the peop'o there, one thing 
and tell something else in Delhi. They 
get something from Delhi and tell the 
people something else, which I cannot 
do that is not in my blood, j believe 
in frankness. I tell you very 
categorically that you must speak 
ifhe truth if you are true Gandhians 
you should not experiment with un
truth but you should experiment with 
the truth. Please speak truth. Have the 
elections and speak the truth to the 
people. I am interested in acquiring 
as many seats as possible so that we 
can become Chief Minister and other 
Ministers. I also aspire for it and there 
ig nothing wrong in it. You all have 
fought for 't, captured power in this 
Country and you are ruling. The same 
thing can happen there in Pondicherry 
You can make merger an issue at the 
elections. The people will give 1heir 
verdict. T am sorry Ko say that cur 
territory is unde.* President’s Rule for 
a long time, and that too at this tune 
and juncture. It is far away from 
Delhi, 1700 wiles away from here. Pec- 
ple cannot noms to Mr. Mandal or Mr. 
Agarwal or tne Prime Minister or the 
Deputy Prime Ministers, both of wh;>m 
are missing. They cannot come here. 
They have to believe- the Lt. Governor 
the Aministr.^or there, they have to 
believe the Secie*.iry. Whatever they 
say is gospel truth for them.

Here, peoob are very eloquent say
ing that the bureaucrats are controls rg 
Mizoram, Himachal Pradesh, that they 
are in top form everywhere elc. hut 
what are you doing in Pondicherry? 
You are not showing any sign of your 
wisdom. The peopl* there suffer a lot. 
For small reprasentHlon*, they have to 
come to Bala Panajor or some ether 
Member of Parliament or other local 
Politicians who cannot do anything forf 

because they have no power.

So, I think it is high time for you to 
reorganise the entire system of admi
nistration. It is a sorry state of a flairs 
there. It was a draconian law which 
was passed with the suppoit of some of 
the opposition Members also. When a 
State is under Pres.uent’s rule, there 
is a fear in us tha* it cannot be extend
ed for more th*u six months, that we 
have to come to Parliament, that at the 
most it can *je onl  ̂ one year with the 
latest amendment, but in the case of 
Union Territories, unrler sction 51 of 
the Act of 1963, there is no limitation. 
You need not com 3 to Parliament at alt. 
Article 239 <s nut at all attracted. You 
can do it freely any number of t:mes, 
and that is why in the last spell for 3 
1/2 years f’ontinujusly Pondicherry 
was under President’s rule Natural
ly we have a fe^r now th&t vou may 
extend it iftir May, and again in 
November, and like that it will go cn. 
So, please com» forward with f n assur
ance. 1 have bee-* asking for it. Three 
times I brought an amendment to the 
Constitution so that the Union Territo
ries also may ba put on a par with the 
other States. W .v this discrimination? 
Article 14, which is sacrosanct, is very 
much there, proclaiming equality be
fore the law. no discrimination at all, 
but even in the case of Union Territo
ries vou are making this discrimina
tion in the mat^r of President's rul'

I am soure this Janata Government 
came to power on the assurance that 
they would resect the wishes of the 
people and deTiorra*ic values in this 
country. Let any Government come to 
power and rule, I am not particular 
that my party should come to power 
there, but people should have an elect
ed Government, and then alone it can 
look after them.

It is said that there is President’s 
rule because you cannot have a stable 
Government there, and so it is better 
to kill the enfc'tc thing, but is that the 
solution? bet me ask vou ct*e ques
tion. If there are pickpockets, is it 
your suggestion to remove the pocket? 
Is it not your duty to control the pick- 

4, pockets and g*t ri.l of them? So, how 
can you suggest that because thero is
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no stable Gove nment theie, *t is belter 
to annihilate the whole thing? Both 
are on the same analogy And Gan- 
dhians do not go without pockets, they 
are having roui pockets

Your Budget is not satisfactoij I 
will not blame Mr Agarwal frr that 
Last year the Budget was for Rs iO 
crores While in the cose ot Miro/am 
the Budget has gone up I y Rs ») crores 
m the case ol Pondicherry it has &one 
down by Rs 4 chores tr Rs 26 eroies 
That is a tact As he coirecti/ « id in 
the beginning itself, this is onlv an
exercise to „-a\e a constitutional ano
maly that he is piesentmg the Budget 
I am very sorry to find these amounts 
mentioned heie 1 know how the ct*i* 
cials make 10 the Ba Iget It does not 
reflect the aspiralions of our people I 
telj you that v/nnou: hivirg an over <U 
picture it is very bad foi you to present 
a Budget like this This Budget is not 
going to benefit the peorle *<t ,iU What 
are the progressive measures that 'ou 
have suggested7 T5o \ou say anything 
about an airpo t harbour berth hotel 
industry car m dustT  youth hostels, 
university, an/lmng that is demanded 
by the people any of the things that I 
have been repan telly demanding ior 
five years’  I feel sorry whv I am a 
Member here I can walk out I 
know what your Secretaries aie 00m? 
They are living m comfort The peo
ple there are saying that the Sultan is 
ruling there Net onlv now it w is tne 
case even earu°r How enn you t=ike 
away the popular Government** The 
peoplel do nor find there the name ot 
the Member ol Parliament the Speaker 
or anybody els', thev will find only the 
names of the oiTicials and the Governor- 
General I call him the Governor- 
General 1 have no personal grievance 
against any of these people, they are 
good heart but you are the cause 
Of all this When you allow such a 
thing, the tast is there, power is very 
tasty After all Lord Glaastone says* 
“Power corrupts and absolute power 
corrupt# aboslutoly” Neither Mr.

Mandal nor Mr Patel nor our beloved 
Prime Minister can have corlrol over 
Pondicherry You do not have time at 
all You are very busy m so many 
other things, yot are busy m the Spe
cial Courts 3ill, in achieving common 
unity m mobilising support against Mr. 
Raj Naram and many other things 1 
do understand jour position Da-\ in 
an̂  day out j c j  are having problems 
m this House You cannot hav< Lire 
for it Then what is the solution’  
You must decent-al so and give it back 
to the peoote Why do you *  wt to 
grab it and it heit > It is a very
interesting ttrig to real what Mr 
Vasudevan Fair said *n the Raiya 
Sabha when th* Umoi Territory Bill 
was passed F< leferred to it and saij 
that it is a v *y vtr> K 'cj demon 
again, this is what Mr Gauri Shankar 
Kakkar said then-not our (Jiunshan- 
kar Rai—I ou t̂e fiomthe I ok Sabha 
Debates of

‘ A respon- bio Government is now 
sought to lo given according to the 
Constitution of the Union T. nntor es 
But a look into this Bill will show 
that it is a sort of an attempt of the 
pre-British 01 medieval age I am 
reminded j£ something like t helms- 
ford Reforms of 1018 or so wheie the 
administrator had been given full 
powers Now he has been made a 
monarch to govern those persons 
who had ’^e.i dHy elected 3̂ the 
masses I fail to under stmd the 
logjc There is no provision m res
pect of Count il ”

When the Bill was passed this was thfe 
remark made not only by the Opposi
tion but by ihe ruling party Members 
also That s tl'e Union Territory Act 
that you are having A Union Territo
ry with an el* tja Mimstr> is the con
dition But now without a Ministry, 
without an elected Government, you 
can Imagine I leave it to your imagina. 
tion Let it ride 1 appeal to you 
once again I am not going into the 
intricacies or stfall legalities of it. 
Please come foraraid and tell use that 
you are going to hold elections m June 
July or August whatever month miajf
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be convenient for you. Do not post
pone it for a long time. People are 
agitated. Every day many lemours 
are being spread there. People ao not 
know what will happen. II you tnink 
that merger is an isi'je whicn is to be 
decided by a referendum, hold it. If 
you want, you can make it an election 
issue and ascertain Ihe wishes of the 
people. I represent th« people of 
Pondicherry. All oi us say with one 
voice that we will maintain our identi
ty. What is the next thing? How to 
rule best? We should not say mat 
Pondicherry is a Scale which is adja
cent to Tamil Nadu. We are hhviug a 
State, as I have lepuatolly said in tms 
House, which is having a special cul
ture. I cannot be a communal man, I 
must be a linguist. I must understand 
and speak Malayalar.t, Telugu ami 
Tamil. According to the piovisions oJ 
the Constitution, Fiench language shall 
be maintained, unlcsj the people or the 
Council or the Legislature* changes that. 
We are having a languages, not only 
English, we have French, Malayalam, 
Tamil and Telugu. We 'have such a 
composite cultu»e in our territory. 
Neither Goa nor Manipur has that. 
People come and talk in the National 
Integration Council that we must for
get the small bamcio of the linguistic 
fanatics, we must forget the small 
castes and communities. We have a 
brotherly feeling in our territory. I 
am proud to say with my head erect 
that we never had any communal 
feelings in our territory until you 
marched into our territory and in
jected that ill-feeling amongst us. 
Still, we are trying to maintain that. 
We maintain the Drayidian culture 
of ours.

Fortunately or unfortunately, we 
never had Chandranagore with us. If 
we had that, I would have learnt 
Bengali and conferred with Mr. Muker- 
iee and others in Bengali. But that has 
gone away and I &m not sorry for that. 
These are the things which are special 
for Pondicherry. Thede are tlv things 
that artt existing there. I  prepared a 
list of the things ttut my people want

ed. But I am not able to present them 
due to want of time. I am grateful to 
Agarwal and many other Members for 
allowing me this much time. I appeal 
to the hon. Minister, through you, Mr. 
Chairman, not only to him, but also 10 
the hon. Prime Minister, two Deputy 
Prime Ministers, the set of Cabinet 
Minister, all the Ministers ot State ard 
to all the Members of this House to 
do it. 1 want t0 go on record that 1 
have appealed to all the Union Terri
tory Members for this. I have perso
nally talked to you and you said “Bala, 
for your sake, we will do it.” Please 
do it, not to save me alone, but also to 
save my people. If I do not represent 
their wishes, I am not fit to be in this 
House. If I do not reflect their aspira
tions, I am not qualified to ne m this 
House at all. You may say that Bala 
speaks well, he will persuade us, his 
argument is good. But that is not the 
feather that you can add to me. If 
your friendship with Bala is sincere, 
please do it. 1 reflect the wishes oi 
my people, 1 reflect the request of my 
people and I present the aspirations ot 
my people. Ptease consider that.

I hope, all other members will 
join with me and we will have a 
peaceful territory in Pondicherry. 
Day in and day out, we do not know 
what is going to happen. The mor
row is not known to us. I have to 
repeat the Latin saying: Quadis Dom- 
ane — My Lord, where I am going! 
“My Lord” means, you be the lords 
and tell me where we are going so 
that we have peace.

SHRI R. V. SWAMINATHAN 
(Madurai): Mr. Chairman, Sir, I 
rise to raise my voice about Pondi
cherry, a small union territory. It 
is a very peaceful State, a State of 
peace-loving people. Peace has alrea
dy been disturbed all of a sudden 
when the hon. Prime Minister went 
to Madras and made a statement in a 
press conference that the union terri
tory of Pondicherry will be merged 
with Tamil Nadu.
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I am from Tamil Nadu. I may also 
feel that it will benefit us if Pondi
cherry is merged with Tamil Nadu. 
But 1 will not say so. Being a true 
Tamilian, it will be wrong on my part 
to say, you merge Pondicherry with 
Tamil Nadu. The hon. Member who 
preceded me, Shri Bala Pajanor, was 
giving the background of the whole 
story of Pondicherry. I know, the 
French culture as also the French civi
lisation is still there. It was aU estab
lished in a very fine manner. When 
our great leader, Pandit Jawaharlal 
Nehru, while he was the Prime Mims- 
tersaw the french culture in °  ikL- 
cherry he said that it must be pre
served. It was not that Pondicherry 
was merged with Indian mainland so 
easily. There is a background to that. 
There was a big fight for Indepen
dence movement. 1 was also in the 
background of the struggle. When the 
people of Pondicherry agitated for 
liberation, I was there in the territory 
of Pondicherry. The great leader, Mr. 
Kamaraj Nadar, our Congress leader, 
asked me to go to Pondicherry. He 
sent some important Congress workers 
to Pondicherry border, I was also 
there to see how the people conduct 
the struggle. I know the back 
ground of all that 

The French Government thought 
that there was no chance of holding 
this area under them. They thought 
they must surrender. They said, “We 
have no objection to surrender this 
territory. But you guarantee and 
give us an assurance that the French 
culture, the French civilisation and 
such other things will be preserved.” 
When the Prime Minister of France 
made this offer, immediately our 
Prime Minister Pandit Nehru respond
ed paying, ‘1 assure the French Prime 
Minister and the French Government 
that their culture and civilisation 
would be preserved.’*

After that, there was a treaty en
tered into by the two Governments* 
the French Government and the Indian

Government where under article 2 of 
the treaty, it was assured that the 
French culture will not be disturbed 
and that the constitutional changed 
will not take place unless the people 
wish for it. The people’s wish should 
be taken into consideration when they 
want to make any changes. Are we 
not to honour the treaty? Is there no 
value for the treaty? I ask the Prime 
Minister and the Janata Party whe
ther there is no value for the treaty. 
Shri Bala Pajanor was calling Janata 
Party members as his friends. But 
1 say that they are not his friends..
( Interruptions)

SHRI RAGAVALU MOHANARAN- 
GAM: It is not a question of friend
ship; it is a question of just putting: 
the facts before the members of the 
Janata Party.

SHRI A. BALA PAJANOR; We are 
all friends. My hon. friend forgets that 
when he was in power, I was also 
friendly to him. Let him not compare 
with that The things can be easily mis
understood. That is why I  want to 
clarify. He sfcould not forget that I 
was so friendly with them even at 
the peak of Emergency.

SHRI R. V. SWAMINATHAN; SO,
I ask the Government and the hon. 
Prime Minister: Is there no value for 
treaty? It must be valued.

Late Pandit Jawaharlal Nehru gave 
two assurances to the people of South 
Indial, namely, that the territory of 
Pondicherry would be preserved and 
would not be altered until the people 
wanted a change; and Hindi would not 
be thrust on the people of South In
dia until the people wanted it. These 
two assurance are being thrown into 
the waste-paper basket. la it proper? 
Is it the way that the assurances giv
en by a great person like Pandit Ne
hru are to be treated? It is wrong on 
the part of the present Government 
to do so.

The present Prime Minister mmt 
to Madras and made a statement them
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ibout the merger ol Pondicherry. It 
w h  like beating the hornet’s nest. 
We all know what happens when the 
honey comb is disturbed. The same 
thing happened there. There were 
big agitations in Pondicherry and se
veral people died; many people were 
injured and admitted in the hospital; 
also several vehicles were burnt. Why 
should he have invited this trouble 
unnecessarily? It is wrong to think 
on those lines. If Government wants to 
have a referendum on this, let them 
have it. They had a referendum in 
Goa, What happened? Immediately 
people decided to have a separate 
State; we want to live separately. If 
you want to hold a referendum in 
Pondicherry on this, do it. But a* a 
Congressman and a Tamilian, I want 
to support the aspirations of the peo
ple of Pondicherry. They want to 
live separately, they want to main
tain Iheir culture, what they had 
inherited from the French.

Coming to the Budget, theji have not 
given a proper Budget. The previous 
Government, the Congres Govern
ment under the leadership of Shrimati 
Indira Gandhi, gave an assurance to 
Pondicherry that a Central Univer
sity would be established in 
Pondicherry; a scheme was prepared 
and 800 acres of land was also acqui
red in Pondicherry. But there is no
thing about that in the present Bud
get. The present Government has 
thrown this assurance also into the 
west e-paper basket. Why do I plead 
for a Central University in Pondi
cherry? For instance, there is a medical 
college there. JIPMER in Pondicherry; 
every year they recruit about 75 stu
dents, and out of 75 they give only 15 
seats to Pondicherry and the balance 
of 80 seats go to the other States; the 
adjoining State, Tamil Nadu, also gets 
some seats. If a Central University 
is established there, then Tamil Nadu 
and the other States will also be 
benefited; Pondicherry will not con
sume all the seats. Therefore, a Cen
tral University in Pondicherry should 
be established.

Lok Nayak Jay'aprakash Narayan 
once mentioned that the small Union 
territories must be allowed to conti
nue as such; in fact, they should be 
made strong; only if they are strong 
will the Centre also be strong. There
fore, he pleaded that the small Union 
territories should be maintained as 
such. Therefore, Sir, the status quo 
should not be distubed. I appeal to 
the Government, to the hon. Minis
ter and through him to the hon. Prime 
Minister that he should not again talk 
of merger.

Pondicherry is being played like a 
toy They removed the elected Gov
ernment there and brought it under 
the Central rule. This should not be 
done often. We want that elections 
should be held in Pondicherry imme
diately. Why are the elections being 
postponed? It is a well-established 
State. In one month you can enu
merate and prepare the voters’ list. 
Therefore, I appeal to the Government 
to conduct the elections there. We, the 
Congressmen, want that elections 
should be conducted immediately with
in 2 or 3 months. You shoul not 
postpone it to August You should 
have it in June or July.

Sir, with these words, I oppose the 
view expressed by the Government and 
by the Prime Minister that Pondi
cherry should be merged with the 
neighbouring State.

SHRI MUKUNDA MANDAL: (Ma-
thurapur); I want to sneak something 
about Pondicherry. I have no con
crete knowledge about Pondicherry. 
But, Sir, with the recent utterances of 
Prime Minister, Morarjibhai Desai the 
issue of Pondicherry came to lime 
light. We all talk of democracy and 
the Janata Party talks ot democratisa- 
tion. We know, some of the State 
Governments already demanded more 
power and more autonomy for States 
but it is such type of utterances which 
are responsible for a serious conse
quence. As a consequence of this 
utterance of the Prime Minister, we 
find several persons lost their lives and 
several other persons were injured. We
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saw also forces of destabilisation and 
destruction took the field and created  
violent activities. A ll th is happened 
only because of the utterance of the 
Prime M inister. That is w hy I w ant 
to mention here that such type of ex 
pressions should be avoided. If he 
things, ‘It is m y personal v ie w ’, he can 
do this in his house but your personal 
view should not be expressed before 
the public as the reaction w ill be much 
more. So, I would request the Prime 
M inister that in future he should not 
express his v iew s in this manner.

Regarding the merger of Pondicherry 
w ith  -Tamilnadu, it is an issue which  
should be decided by the people of 
Pondicherry, not by imposition. You 
can have a referendum . W hat I w ant 
to say is that now Pondicherry is 
under President’s rule. There should 
be a popular government and elections 
should be conducted im m ediately for 
that purpose. The Budget which w e 
are now considering should have been  
considered and passed by the people’s 
representatives there. So, I would  
request the hon. M inister and the hon. 
Government to declare the date for 
election to Pondicherry Assembly.

Coming to developm ental work, as I 
told you earlier^ T do no1: know any
thing concrete about developm ent work 
of Pondicherry. One thing that I know  
is that no irrigation project or power 
proiect is there in Pondicherry. I 
came to know that 45 per cent of the 
population depend on agriculture. There 
86 per cent of the land is under irri
gation. This is a good sign. But, 
there is no project in Pondicherry. 
(Interruptions) There is no industrial 
development there. There are only 
sm all scale industries being developed  
at Pondicherry. There is no heavy in
dustry there. Mr. Chairman. I have 
information that 746 sm all scale indus
tries are there in Pondicherry but 
there is no heavy industry. For that 
at least some measures should be taken

by the Government for the upliftment j
of the people of Pondicherry. That' 
does not mean that Pondicherry should 
remain under President’s rule for 
tim es im m emorial.

1 urge upon the Government that the 
elections should be held immediately 
there.

W ith these words I conclude. |
MR. CHAIRMAN: Mr. Asaithambi. 

You m ay start speaking today. Still 
one hour is there for tomorrow.

*SHRI A. V. P. ASAITHAMBI,
(Madras N orth ): Mr. Chairman, Sirj
I am grateful to you for giving me an 
opportunity to participate in the Dis
cussion on the Budget of Pondicherry 
on behalf of m y party, the Dravida 
Munnetra Kazhagam.

In his speech, the hon. Member from 
Pondicherry. Shri Bala Pajanor, force
fu lly  pointed out how 6 lakhs of peo
ple of Pondicherry are being oppressed 
and how there w as eruption of violent 
agitation leading to loss of human lives 
and property. He made a passing re
ference to a high dignitary’s casual 
remark, which caused this upheaval in 
Pondicherry. Shri Morarji D esai is the 
Prime M inister of the country. H^S 
stated in a Press Conference that Pen- j
dicherry would be merged with the”*" 
neighbouring State and there is nothing  ̂
wrong in that proposition. Immediate- I 
!y  there w as violent agitation in Pon
dicherry, resulting in loss of valuable
human lives and public property. Shri 
Bala Pajanor did not categorically say
that the Prim e M inister Shri Morarji
D esai made this statem ent at a Press
Conference. He did not affirm that this
was Prim e M inister’s personal opinion
or confirm that there w as some invi
sible force behind this statem ent of
Shri Morarji Desai, bas.ed on later
Press comments. Shri Bala should
have made this fast speech in his
Party Forum. He should not have
chosen the forum of Lok Sabha for
this speech.

*The original speech w as delivered in  Tamil.
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SHRI A. BALA PAJANOR: Sir, I 
object to it. Let him not politicalise 
the entire issue. I am against it. I 
only want to reflect the wishes of the 
people of Pondicherry. This cannot be 
taken as a party issue. He should not 
also misquote me. I won’t allow him 
to talk like that. They are enemies of 
the Pondicherry people. I never make 
statements on party basis. Sir, this is 
a very serious matter. He is also 
aware of it. He is now trying to wist 
i1. I talk here by reflecting ihe wishes 
of the people of Pondicherry. It is 
your party people who have created 
the difficulty there. He should not talk 
like that. He must be very careful.

MR, CHAIRMAN: You are not rais
ing any point of order. You can of 
course explain your views. Let him 
go on.

18 hrs.

SHRI C. N. VISVANATHAN (Tirup- 
patur): I seek a clarification. He
spoke about the All-India Anna-DMK.

SHRI A. V. P. ASAITHAMBI: I 
never intervened when he was speak
ing.

SHRI C. N. VISVANATHAN: There 
was no party affair discussed here. So, 
I seek a clarification. He said that the 
Anna-DMK had moved a resolution in 
its Working Committee in Coimbatore. 
(Interruptions).

SHRI A. BALA PAJANOR; Sir, was 
he present in the General Council 
when I spoke. ( Interruptions)

MiR. CHAIRMAN: 1 am sorry I
cannot decide anything today. It is 
already 6 p.m. The time is over. The 
House stands adjourned. Mr. Asai- 
thambi will continue his speech 
tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
March 22, 1919/Chaitra 1, 1901 (Saka) .
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